CENTRAL ADMINISTRATIVE TRIBUNAL
KOLKATA BENCH

0.A 350/879/2016 Date of Order: 07.05.2018.

Coram: Hon’ble Ms. Bidisha Banerjee, Judicial Member
Hon’ble Dr. (Ms.) Nandita Chatterjee, Administrative Member

ARVIND KUMAR SINGH & ORS
VERSUS
EASTERN RAILWAY
FOR THE APPLICANT(S): Mr. A.K Banerjee, Counsel
: Mr. P. Sanyal, Counsel

FOR THE RESPONDENT(S): Mr. S.K Das, Counsel

ORDER(ORAL)

Per: Ms. Bidisha Banerjee,

he Sr. Divisional

of the order and

appropriate consideration by the authorities first on the representation.

3. Ld. counsel for the applicant submits that the order passed by the Hon’ble
High Court has been duly implemented with appropriate benefits to the

petitioners therein.

4. With the consent of both the parties, we dispose of the O.A with a direction
upon the Respondent No. 2 to examine the grievances of the applicants in the
light of the decision referred to herein, as well as in the light of the Hon’ble
High Court’s direction and pass appropriate orders within 2 months from the

date of receipt of a copy of this order.



5. It is made clear that we have not gone into the merits of the matter and if
the applicants are similarly circumstanced to the petitioners in WPCT No. 208
of 2007 identical benefits be accorded to the petitioners in accordance with
law. The decision so arrived shall be communicated to the applicants’

immediately thereafter.

6. The O.A accordingly stands disposed of. No costs.

(Nandita Chatterjee) (Bidisha Banerjee)
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